
.. 

CINTRAL AD1INISTRATIVE TRIBUNAL 	 \ - 
GUWAHATIBEN 

• 	 GAHATI-Q 

(DESTRUCTION OF RECORD RUL,ES,1990) 	
0 

INDE?C 
O.A/T.A No. 

... . 
• E.P/ 	 • 

3. Judgment & Order dtd ................... Received from FLC/Suprexne Court 

4 OA 	 P . 	I 	 .. 	•...................,. 	g.... I •..,.iii••••• ,  0. 

...... ......................... Pg. 	. . 	to 
I 	 a. 	 I 	 • 	••••• • •••••••.•I•I 	•4 ••••••••,••I•• , I 

R.A/c.P ............... 	 ............ 

7 . 0  1V.S ......................... ;,,... ... 	................. 	...................... to ....... ..,,....... 

Rejoinder.,.. Ia ....................... ..'\ .... .. . ...•. 
% 

Reply..... 	.................... . ... .. . .\ ........ .Pg. . ......... ......... .. .to................... 

Any other Papers ................ ............ ..... ..Pg ....... . ............... to................. 

1 1.-\Ien10 of Appeararce...bl.................... •••••••,•..•..•••••.•..••••...,....•.•••••••••••• 

Pdditior1al Affidavit ................. ,.,,....... ••tI'eI*•t••II••IIIa•I•••S•I•sIIIS•t•a•IIa•ttIItt••a 

0 	 • 	
• 0 

Vlritteri Argi.irnexits ......................... . ...... ... 

0 	14. Arrienderrient Repl)r by Resporc1ents........... ........................................... 

• 	15. Axriendrnent Repl)r filed by the Applica..rit....... 

• 	-__---.., 	16. Couxiter Repl)r  .................................... ................ ..,,.,.,.... ,,, ..... .,,.,..,,,...,,. 
0 	

0• 

• 	 • 	 I 	 SECTION OFFICER JudL) 



r] 'V 

FIMNO. 4 

(SEE RULE 42 ) 

ENTRJL A1V NI STRATI \/E TRI BUNAL 
GUWA-LJI BEi'OH: 

vfc\  

ACIVO 

Ad Vo 6 a 

• aJ 

•, 

ORDER SHEET 

\Orijna1 •kpplecation No 

se Petition Nu 	 / 
JQ ntrn  Pt Petition No.  • 	- 
Rview •pp1icatjon No 

dnt(S)__\Lo 

to for the hpp1eca+(5  

for the Respondat s)c 

Difl1E het 3  rY 	Date a•f - 	 - 	-.------- - 	-•--•-- 	-- - 
8.8.02 	 Heard 1r. S.Sarma, learned 

: counsel ror the applicant and also H 	•-j- 

Mr. B.C.Pathak, learned Addi, C.C.S.C. 
I 

for the Respondents 

1 	Issue notice to show cSuse as 

to why the application shal.1 not be 

admitted. Returnable by three weeks. 

Also, issue notice to show 

cause as to why interim order as 

prayed for shall not be pased: 

Returnable by three weeks, 

I 

mb 

1 

I 

List on 30.8.2002 for admission 

Member 	 1jce—Chai rman 

/ 
/ 



2 54 20 0 2 

eard Mr. S.Sarma, learrie7 

counsélP 	the applicant and alo Mr. 

8. C. Pathak,.. earned A ddi, C. C. S/C. for 

the Responden 

r. S.Sa m, lea rne/d counsel for 

tha applicant sta ad that/he has been 

• 	 instructed by the a plic 4t not to 

press te appiicaAti n( Accordingly, 

. •. 	the application standdismiased at not 

pressed. The dismiss/Ic the application 

shall not preclude/the ap icant.to  make 

any appropiata r. 'presentati n berore the 

the 

.%m8e 	 • 	 Vice-Chaian 

• 	 16.8.02 	•• 	Heard Mr. S.Sarma, learned counsel 

for the applicant and also Mr. 8.C.Pathak, 

learned Addi. C.G.S.C. for the Respondents. 

- . 0 	 •••,, 	 . . 

	
Mr. S.Sarma, learned counsel for 

the applicant stated that he has been 

instructed by the applicant not to press 

the application. Acc6rdinqlyi the applicati 

qn staNis 0,jamissed at not prESS'ed. The 

dismissal of the app)4catiqn hail not 

preclude the ap1icn to rna 	ny appropia.11  

• 

	

	 te representation before the:tJthority 

seeking the remedialmeasures department 

• . &det- L/d 	 a 1 ly. 	 . 

Chairman 

	

mb ., 	 • 	 . 	 • • 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(An application under section 19 of the Central 
Administrative Tribunal Act.1985) 

1 ,f,- 1I 
OA.No 	 of 2002 

BETWEEN 

Sri Gajendra Nath Talukdar, 
Son of late Arabinda Talukdar, 
resident of Chandmari Kaiiashpur, 
Baidic Ashram Roads Guwahati-3. 
At present workincj as - U.,DC 
in the Office of the Superintending Engineer, (Civil) 
AIR, DDK Staff Quarter, Hengrabari— Guwahati 

• 	 w•saua. Applicant. 

- AND 
The Union of India, 
Represented by Secre-tary to the 
Govt. of India. 
Ministry of Information and Broadcasting. 
Akashbani Bhawan, New Delhi. 

The Chairman Prasar Bharati, 
( Broadcasting Corporation of India ) 
Akashbani Bhawan, New Delhi. 

The Director General, All India Radio. 
Akashbani Bhawan, Parliament Street, New Delhi. 

The Dy Director General, NER. 
All India Radio, 
Chandmanri, Guwahati-3. 

Respondents. 

PARTICULARS OF THE APPLICATION 

1.. PARTICULARS OFTHEORDER AGAINST WHICHTHIS APPLICATION 

IS MADE 

This application is directed against the order bearing 

No. NER.2(12)/2002—s/545 dated 31.7.2002 by which the applicant 

has been declared as surplus and as a measure of redeployment he 

H 	has been transferred to AIR Zero. 

2. LIMITATION: 
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The 	applicant 	declares 	that 	the 	instant 

application has been filed within the limitation period 

prescribed under section 21 of the Central Administrative 

Tribunal Act1985. 

jURISpICTIq 

The applicant further declares that the subject 

matter of the case is within the jurisdiction of the 

Administrative Tribunal. 

FACTS OF THE CASE: 

4.1. 	That the applicant is a citizens of India and a 

permanent resident of Assam and as such he is entitled to all the 

rights, privileges and protection as guaranteed by the 

Constitution of India and laws framed thereunder. 

4.2. 	That the applicant is presently working as a Upper 

Division Clerk in the office of the Superintending Engineer 

(Civil) All India Radio D.D.K Staff cuarter Campus, Paniabari, 

Guwahati, The applicant was initially got his appointment in All 

India Radio in the year 1972 as LDC- Cum Typist and he got his 

promotion to UDC in the year 1984 and during his service tenure 

he was transferred out from his home town. The applicant is 

aQgrieved by action of the respondents in declaring him as a 

surplus staff and as a consequence of such declaration he has 

been sought to be transferred to AIR Ziro, by issuing the 

impugned order dated 31.7.2002. The cadre of UDC is a common 

cadre for All India Radio, Doordarshan Kendra (DDK) and Civil 

Construction Wing (CCW) of AIR and the respondents maintain a 

common seniority list of (JDC for AIR, DDR & CCW. In the said 

seniority list the name of the applicant is at Sl.No 9 and as 

2 



I 
/ 

• such under any circumstances, he is not an employee to be 

declared as surplus. The copy of the impugned order dated 

•  31.7.2302 is yet to be communicated officially to the officer 

concerned including the present applicant. However, takinQ in to 

consideration the fact and circumstances of the case, the 

applicant without waiting for disposal of his representation has 

approached this Hon hle Tribunal seeking an immediate and urgent 

relief. 

This is the crux of the matter for which present 

applicant has. approached this Hon'ble Tribunal. The detailed fact 

is narrated below. 

That the applicant initially joined the services under 

the respondents in Clerk Grade-Il as LDC-cum--Typjst in the year 

1972 under AIR. Under the respondents the cadre UDC (Clerk Grade-

I) has been distributed within AIR, DOK & CCW with a common 

seniority, and promotion. In the year 1984 applicant got his 

promotion in the cadre of Clerk Grade-I as UDC and he was placed 

in CCW and transferred to Shillong. The respondents 	vide 

Memorandum bearing No.1(4)198-S dated 13.2.98 circulated 	a 

seniority list of Head Clerk, Accountant, Senior Store Keeper , 

UDC, Store Keeper and LDC as on 1.1.97 in the NE Region of AIR, 

DDK & CCW, In the said Seniority list the name of the applicant 

has been shown at serial No.9. 

An extract of the seniority list circulated 

vide Memorandum dated 13.2.98 is annexed 

herewith and marked as Annexure-1. 

4.4. 	That the applicant was shocked to receive the impugned 

communication bearing No.NER.2(12)/2002-S/545 dated 31.7.02 by 

which the respondent No.3 declared 4 UDCs including the present 
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applicant as surplus staff and as a measure of redeployment they 

have been sought to be transferred out of their present place of 

posting. The name of the applicant has been shown at serial No.1 

of the said impugned order and he has been sought to be 

transferred to All India Radio (AIR), Ziro. 

A copy of the aforesaid impugned order is 

annexed herewith and marked as Annexure-2. 

4.5. 	That the applicant begs to state that taking into 

cc'nsideration his seniority position in the combined seniority 

list of UDCs of AIR, DDI( & CCW, the respondents ought not to have 

declared him surplus. The office memorandum issued by the Gavt.oi 

India to that effect clearly indicating the fact that in case of 

declaring surplus the respondents ought to have declared the 

senior most 1JDC as surplus. But violating the settled principles 

the respondents have declared him surplus and as a consequence of 

such declaration he has been sought to be transferred from his 

original place of posting. 

The app:I.icant craves leave of this Hon'ble Tribunal to 

rely and refer upon the Govt.f India's notifications in respect 

of declaration of surplus and redeployment at the time of hearing 

of this case. 

4. That 	the applicant begs to state that 	his 	wife 	is 

presently working as LDC is the Irrigation Monitoring Cell 	under 

irrigation Department, Bovt.of Assam and pasted in it's office 

located at Chandmari, Guwahati, The Gavt,of India, from time to 

time has been issuing various OMs indicating the need of posting 

of husband and wife in a single station. It is pertinent to 

cnention here that 5th central Pay Commission recommendation has 

also emphasised the fact of posting husband and wife in a single 

4 



station. The applicant as required under the law has given due 

intimation to the authority concerned regarding his wifes 

employment. The respondents have also to streamline' the matter of 

transfer and posting have adopted a transfer policy taking in to 

consideration the policy adopted by the 6ovt.of India. 

The applicant craves leave of this Hon'ble Tribunal to 

P'ely and refer upon those transfer policies at the time of 

hearincj of the case. 

4.7.. 	That the applicant begs to state that taking in to 

consideration his wifes employment under Govtof Assam the 

Respondent ought not to have issued the impugned order. That 

apart children of the applicant of which elder daughter is 

studying in class-VII who is 12 years of age and the only son of 

the applicant is presently studying in class V, who is 10 years 

of age. Both of them are studying in Central School located at 

(3uwahati and they are in mid academic session. The youngest 

daughter of the applicant who is 6 years of age is studying in a 

private school in class-I.. In the event of his transfer entire 

family member including the children will suffer irreparably. 

4.8. 	That the applicant begs to state that as per guideline 

adopted by the respondents in respect of transfer and posting the 

applicant is not a longest stay in a station. Presently there are 

persons who, have completed 25 to 30 years in a single station 

without any disturbance and as such those longest stay should be 

allowed to go on transfer. However in the instant case the 

respondents have adopted pick and choose policy in the matter of 

transfer and posting and the applicant has been made a victim of 

circumstances.. 
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4.9. 	That the applicant begs to state that the respondents 

have issued the impugned order with a malafide intention to 

create room for their nearer and dearer. The impugned order 

indicates the fact that one Mr. Nabaiyoti Deka, UDC has also been 

sought to be transferred on surplus ground, whois in fact one of 

the junior most UDC in the cadre. From the above fact it is clear 

that no strict guideline has been followed while issuing the 

impugned order declaring UDCs including the applicant as surplus. 

Above facts are indicative of the fact that the impugned order of 

transfer has been issued arbitrarily without applying proper mind 

and as such same is liable to be set aside and quashed. 

4.10. 	That the applicant begs to state that as per the 

transfer policy adopted by the respondents the applicant being a 

locally recruited Low paid employee, he is not liable to 

tr'ansferred as has been sought to be made. That apart taking is 

to consideration the clause(IX) of the said policy the applicant 

states that there are persons (Longest Stay) in the station and 

the respondents aught to have transferred them first. However in 

the instant case the respondents arbitrarily exercised their 

administrative power and picked up the applicant for such 

transfer more so ignoring his earlier spell of service (in "C" 

station) out side the present place of posting. 

A copy of the transfer policy is annexed 

her'ewith and marked as ANNEXURE-3. 

4.11. 	That the applicant states that clause (XI) of the 

Annexure-3 transfer guidelines again indicates the fact that 

person already pasted at "C" stations would not be transferred 

again to such station if persons are available in the station who 

had no occasion to serve in"C" station and such person should be 

6 



transferred to such "C" station The applicant had accusation to 

serve in "C" station and by the impugned order once again he has 

been sought to be transferred to a "C" station part from that 

- appiicnt being a person above 45 years of age protection as per 

clause XII of the transfer gLtidelines. The present place of 

transfer of the applicant is a high attitude station more than 

2250 metres above sea level, and as such the respondents ought to 

have taken into consideration the fact of his age as well the. 

• attitude of the place of posting Even otherwise also the 

applicant is presently suffering from ailment connected with 

blood pressure and such in the event of his transfer to AIR Zero, 

his heath condition will further be datoriateth Taking into 

consideration the aforesaid factual aspect of the matter, the 

order of transfer if liable to he set aside and quasheth 

412 	That the applicant begs to state that his wife is a 

State eovt employee and his children are in mid academic 

session As indicated in Annexure-3 guidelines, the applicant is 

entitled to get protection from such arbitrary transfer. Ther .  

respondents being a model employer should have viewed all these 

aspects of the matter serioüsly. The respondents by issuing the 

impugned transfer order have violated the guidelines mentioned in 

the guideline more so when the guideline has been prepared by the 

respondents themselves in consultation with Staff Unions 

413 	That 	the 	applicant 	begs 	to 	state 	that 	
the 

aforementioned guidelines (Annexure--3) is a creation of the 

respondents in consultation with employees unior The Annexure -3 

gudeines is a welfare measure to streamline the matter of 

transfer and deviation from the same indicative of the fact that 

there has been some ulterior motive in issuing the impugned order 

7 



of transfer by the respondents.. 

4.14.. 	That the applicant state that when there is a complete 

set of transfer guidelines, the respondents are duty bound to: 

-follow the same.. The guidelines has been issued by the 

respondents to streamline the issues relating to transfer of 

employee so that no employee gets any undue favour or no employee 

suffers undue hardship. When there is a set of rule/guidelines it 

is the duty of authority to follow them in its true prospective 

The respondents being the controlling authority of the 

applicant, it is their duty to look into all the welfare 

meaures 4  so that no undue hardship caused to him.. In the 

instant case the respondents have kept aside all such 

donsideration and issued the impugned order' in its arbitrary 

exercise of power.. The applicant some how collected a copy of the 

impugned order dated 31.7.2002 and preferred a representation to 

the concerned authority for consideration of his case but same is 

yet to be replied to by the respondents.. Since the matter is of 

urgent in nature, the applicant without waiting for its disposal, 

has approached this Hon ble Tribunal seeking an urgent relief.. 

Copy of the representation dated 5.8.2002 is 

annexed herewith and marked as ANNEXURE-4. 

4.15. 	That the applicant begs to state that the copy of the 

impugned order is yet to be served upon the applicant officially 

and the respondents have not issued any order relieving him from 

his present place of posting and he is still continuing.. In view 

of the facts and circumstances stated above it is a fit case for 

granting interim order suspending the operation of the impugned 

order dated 31.7.2002 so far it relating to the applicant till 

finalisation of the OA. The principles of balance of convenience 

lies, very much in favour of the applicant and as such in the 

'V 
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event of not passing the interim order as prayed for , the 

applicant aionq with his family members will suffer irreparable 

loss and iniury.  

5 GROUNDS FOR RELIEF WITH LEGAL PROVISION: .. . 

51. 	For that the action/inaction on the part of the 

Respondents in issuing the impugned arder dated 317,2002 is per-

se illegal, arbitrary and violative of settled principles of law 

and guideline holding the fielda 

For that the applicant being a person in the mid of the 

seniority in the cadre of UDC the Respondents cannot declared 

him surplus and as a consequence of such declaration he can not 

be made to suffer by issuing the impugned order of transfer and 

as such the order is not sustainable in the eye of laii and liable 

to be set aside and quasheth 

For that there being a complete transfer guideline 

issued by the respondents which was in fact framed by the 

respondent themselves in consultation with'the Stuff Union, the 

respondents are therefore duty bound to follow the guideline 

(Anne>ure3) 5  having not done so the respondents have acted 

illegally and as such same is liable to be set aside and quashed 

54 	For that the respondents have acted illegally and have 

acted with a malafide intention in issuing the order of transfer 

in adopting pick and choose method and as such same is liable to 

be set aside and quashed., 

5.6.. For that in any view of the matter the impugned action 

of 	the respondents are not sustainable in the eye 	of law 	and 
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'Iiable to be set aS'de and QL(aShed 

The applicant craves leave of the Hon'ble Tribunal to 

advance more grounds both legal as well as factual at the time 

of hearing of the cased 

6.j?f:TAILS OF REMEDIES EXHATED: 

That the applicant declares that he has exhausted 

all the remedies available to them and there is no 

raiternative remedy available to him 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY_QTHER_ 

COURT: 

The applicant further declares that he has not 

fil ed previously any application, writ petition or suit 

'egarding the grievances in respect of which this 

application is made before any other court or any other 

Bench of the Tribunal or any other authority nor any such 

appiication writ petition or suit is pending before any of 

hem. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, 

the applicant most respectfully prayed that the instant 

application be admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, be grant the following reliefs to 

the applicant: 

To direct the Respondents to set aside and quash the 

impugned order of transfer dated 31.72002 with all consequential 

service henefits 

10 
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€3.2. 	To direct the respondents not to declare him surplus as 

has 	been soi.tght to be done by issuing the impugned order dated 

31.7.2002. 

8.3. 	Cost of the application. 

8.4. 	Any other relief/reliefs to thtch the applicant is 

entitled to under the facts and circumstances of the case and 

deemed fit and proper. 

INTERIM ORDER PRAYED FOR:. 

During the pendency of the OA the applicants prays for 

an interim order directing the Respondents not transfer him fi-om 

his present place of posting by suspending the operation of the 

impugned order dated 31.7.2002 so for it relates to the applicant 

only and to pay him his regular salary. 

N ft S U U * U S S S N U U S ft N S N N U S S S * S A ASIaNS IS S ft N N N * S A * * N * 

PARTICULARS OF THE I.P.O.: 

1. I.P.O. No. 	: - q 	723 

2 Date 	 : 	— -O_ 

3. Payable at 	: Guwahati. 

LISTOF ENCLOSURES: 

As stated in the Inde> 

11 



VERIFICATION 

I Sri Gajendra Nath Talukdar , aged about 50 years 9  

orIr of Late Arabinda Talukdar, at resident of Chancimari, 8aidic: 

AFhram Road, Guwahati-3 , at present working as UDC in the office 

qf the SE (civil) AIR, DDK Staff Quarter Campus, Hengrahari, 

Güwahati, I hereby solemnly affirm and verify that the 

statements 	 made 	 in 	 para- 

gtaphs 	 '. 	
? ' t4. 	are true to my 

kroiledge and those made in paragraphs are 

also true to my legal advice an ci the rest are my humble 

submission before the Hon able Tribunal. I have not suppressed any 

mteriai facts of the cased 

And I sign on this the, Verification on this 

tie 	day of 	of 2002. 

Signature.. 

frc& 'JI 44S 
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PRASAR B-1ARTI 
(BROADCASTIN3 CORPOPT.ON CF i1IA) 

• 	 ALL IDIA RADIO h.: SUhAHATI 
YV  
No. 1 (4)/98S/ Dated, the 13th Feb'98. 

MEOI 

The Seniority iit of Head Clerk/ACCOUnta t/ 
Sr. Storekeeper, Upper Division Clerk/StorekeePer an 

• 	L9Wr DiVIsiCn Clerk(TelePhone tt
eflant/L angge TyPit/ 

• ,H'thdi Typist/TabUlt0r Clerk) etc. as on 1.1.97 in the 
North_Eastern 	-ibn of A1R/.)D/CNI 

8 	prepar.e. and 

• 	. 	•. 	. 	is 
The Hads of station/Offices of AIR/u/CC 1  

in the N.E. Regon are requested to circulate the i1t 
cnóhgst the 

 concerned officials immediatelY anci intmate 
discrePOflCi/0mmsb0t5 f any and communicated to this 
stat ion wit1 30 days of issue of ,his O.M. if no infor--
mation is received Ly the duo date, .t 

will he presumed 

	

• 	that there is no diCrGPenCY in the 
	and th  

will be. treated as flnal. 

• In case omiSSiOflS 
if any •no5.r0d t 	arti- m

cularS of the officials may he forwarded to th)  

• 	
the prscribed profoima withfl the due date for 

incorPOiration ih the seniority list. 

It is also requested that the particulars of 
the above cadres as on 1.1.98 may kindly be sent to this of Seniority list as 
office immediately for preparation  
on 1.1.98. 

S 	 S 	 • 	• . 
	 YouRS faithfU1-Y, 

( P. Racakrin13fl) 
Administrative 3ffiCet, 

• 	 f or Station 

Copy to - 
	- 

1. 	
3 eral, All India Radi0 The Director  

Akashvani BhaVan, Parliament stet, JeW Delhi10O. 

/ 	
Uu/SK nd 

The SenioritY list of HC/AC/SSK, 	
LUs ate 

forwarded herewith in dupliC3t 

• 	• 	 • 	 2. The Dy. DiteCtO 	
eneral(NE), All India 

Radio, 3uwahati for kind infOrmat3.00 aijngw1th a copY 

of the s eniroty list of HC/AC!SSK,U/ 	
and LuLS. 

• 	 3. All Heeds of station.-i 
() -f-fi ces  of 

in the N.E. Pegiofl. 	
.

iA,17 

for 

• 	• 	 S 	 . 	

• 	 •.••\• 

S 	 I.. 

• 	
t•• 	

S 

'voc'uo ,  

_•__ 



/' 	 1111 	E ±1 Briattacharje HSLC 	10 1.-8 	9.6 7 	216.74 15.9 	 r ,76 	pr 	Geneal AIR, 1tl cnar as uoc 1 	 157976, 	 -. 	-_ 

L K 

/ . 	Des 	 Matrc 1.9 2 	li8 64 1__ 2 
6 . 77 

74 	9 6.77 	pt. 	s/c 	AIR, GY s uoc / 	 p.  I K Chakraboty 	Matric 1•3,4L 	28 	
as UDC 

9.64 6776 	9.o,77 	pt, 	G€neral DDK, GHY p 	 9.6.77 	 - 

	

3 . R o y 	 Matric 1,5,43 	29,3.65 1 2.74 	5 3.80 	pt. 	S/C' 	DD(NE),AIR,y as UJO -. 	 5.3.80. 	 -. 
S 	Sa Paul 11.3 	48 

L 1.373 	24 	72_ 12 9.80 	pt enera1 	AIR, 'gartala 	UDC as 12 	9.8C 
A.. Bora 

( 

B.A. 	1.4.47 11.2.66 	11.2.80 	3.6.80 pto 
3..680 Qaoeral 	A IR 	GH Y a s UD 

•A.P. 	Kakoty I 	P.U. 	2.1,52 4.1.75 	11.9.84 	119.84. 	q. General 	DJK, Dibrugarh asuDC 
HSLC 	1,3.57 
	

4475 -14.9.84 14.2,84 

BA 	1.9.52 
in Hindi 

BA 	i.547 

HSLC 	1,357 	4.4.75 	17.4.85 17.4.85 

pr. 	General AIR, Aizawalas UDO 

pt. 	General SgE. (C) CCW PAIR I  GHY as UDC 

pt. 	S/c 	CCV(c) ,AIR,y as UDO 

pt. 	S/T 	AIR, Aizawal as UDC 

K. Thapa 

G,.. Talukdar 

to D.B. Suner 

1J V.L. Ramliani 

17.7.72 	9.11.84 	9.11,4 

24.9.73 22.1.85 22.1.85 

Contd 	..•... 8 

tt 
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- 	 Prasar Bharati 
Broadcasting Corporation Of India 

Office of the Deputy Director General (NER) 
All India Radio 

MR complex, Chandmari 
Guwahatj-73 1003 

Con fi dent 1 a I 

No,NER.2(12)/2002S/7 	 Dated:3l July,2002. 

/ORDER/ 

This has reference to SD,AIR,Guwahatj's letter No,GHY-24(3)2002-S/3936 
dtod 30 0' JuIy,2002 the following readjutment of surplus staff of UDCs from the CCW offices 
are transferred with immediate effect. 

Sl.No, Name & Designation 	 Transferred 	 Remarks. - 
From 	 To 

1) 	Shri G.N.Talukdar,UDC 	0/othe Sg.Engineer© 	All India Radio 

	

U

2) 	Shri Nabajyoti 

 Shri.Anupamflhattachadee 
 UDC. 

	

4) 	Shri D.Adhikari,UDC. 

CCW,AIR, Guwahati 

O/o the Sg.EngineerC 
CCW,AIR,Guwahatj 

O/o the Ex.Engineer(E) 
CCW,A1R,Guwahati 

O/o the ExEngineerO 
All India Radio,Silchar 

All India Radio F,,Lne 
Tawang y ear 

All India Radio, -do- 

I - ' 
Tawang 

All India Radio 
Aizawl 

The station/offices concerned are requested to relieve them immediately under 
intimation to this office. 

(V,Sekhose) 
DyDirector General (NE) 

.\ Copy forwarded to:- 

The Statioa Director,All India Radio,Ziro. 
The Station Director,A1l Indi. Rdio,Tawang. 
The Station Director,Ali India. Radio,Aizawl. 

-(4)The Suptd.EngineerC,CCW, All India Radio,DDK Quarter Complex(New),Panjabari 
Guwah at i. 
The Ex.Enginer(E),CCW,AIR,Rajgarh Road,Guwahati. 
The Ex.EngineerO,CCW,All India Radio,Shillong. 
The SD,AIR,Guwahati for information and requested you to kindly persue flie, transfer 
of Shri B.C.Das,UDC to DDMC Dibrugarh and get the no objection certificate 
From DDG(NE),Doordarshan Guwahati and settled the pendin sflrpIIs staff. 

• 	 adjustment. 

- 	 Dy Director General (NE) 

0361-540297(0) 0361-540434 (R) 036-545494 Fax 

FA 

— 
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ANNEXU RE I 

TRANSFER POLICY 

(See paragraph 2) 

In supersession of all previous orders issued on the subject either by the Ministry of information and 
Broadcasting or by the Directorate General, All india Radio, it has been decided that subject to 
exigencies of Public Service, the transfers of personnel employed in All india Radio should henceforth 
be regulated by the following principle 

The Stations/Offices of All India Radio will be categorised in to 'A'and 'B' and 'C'categorics, as 
indicated in the Appendix for the purpose of fixation of tenure of Personnel at these 
stations/Offices. This categorisation may be reviewed by the Govt. from time to time. 

The normal tenure at stations/offices categoried as 'A' and '13' will be four years and at 
stations/offices categorised as 'C' will be two years. 

,iii) Locally recruited, members of stal'f of Group 'D' and other low paid employees would normally 
not be transferred except on promotion or on receipt of a written request from the employees in 
question. 

Transfer of the other non-gazetted staff posted at category 'A' and 'B' stations may not be made 
as a matter of routine after expiry of the normal tenure of four years. 

The tenure of mainland recruits of Al R, Port Blair, will, however, he inva riahly four years 
(fixed) on completion of which they shall be tra4tsferred. 

Normally on first appointment as a Station Director, an officer will be posted at a 'B' Station 
before being considered for holding charge at an 'A' station. 

An Assistant Station Director on his first promotion appoint nent, will not he posted to an 
auxiliary centre where he has to work independentallv. Likewise, it Station Engineer on his first 
promotion will not be posted to an Auxiliary Centre where he will be head of the Station. 

At lower levels in the Programme Cadre, Officers will normally be given an opportunity to serve 
at both l' and 'A' stations, to enable them to gain experience of all aspects of broadcasting. 

when the question of transfer is considered, as a normal rule, a person with the longest 
continuous stay at the station, irrespective of the rank(s) held by him earlier, should ordinarily be 
transferred first. For this purpose, the service rendered at a Station as a Local recruit will not be 
taken in to consideration for determining the length of continuous stay at that station. Also, the 
actual period of' continuous service at the site(s) of installation(s) will he excluded for 
computation of continuous stay provided the period of stay at the installation is more than 
ninety days in a calender year. 

x) As far as possible, every employees will be posted to a category 'C' station at least once during his 
service. 

,,/xi) Persons who already had a spell of posting at a 'c' station would not be posted to such a station a 
second time if there are candidates in the same grade who are still to be posted such a station. 
They may, however, be posted again on promotion. 
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Persons overihe age of 45 years shall not be ordinarily posted to a station of high altitude, which IF 
term for the purpose will mean a station located at an altitude, of 2250 metres or more above 
the sea level.  

For the purpose of determining the d:e of completion of his tenure, all kinds of leave availed of 
by an officer after posting to a category 'C' Station will be excluded except the leave availed of by 
him, during his such posting, upto the extent of 'Earned Leave' earned by him at that station. 

The head of the main station authorjsed to make recruitment may review the position of 
Transmission Executives posted at Category 'C' station well before completion of tenure at the 
station and forward proposals to the Directorate regarding transfers of those persons to other 
stations after ascertaining the preference of the persons concerned. 

Regional Offices/Sections concerned in the Dte. should, at the commencement of a year, 
prepare a list of those whose tenure at Category 'C' Stations is due to be completed during that 
year. Proposals to post substitute in their places would be formulated well ahead of the actual 
completion of tenure. Those who are due for promotion and who have not done a term of posting 
at any Category 'C' station would be posted to a Category 'C' station on promotion. 

Six months before expiry of normal tenure of posting at a station, an employee may indicate his 
choice of minimum of three different stations where he would like to be preferably posted and 
such option may be taken into consideration before his next posting is decided. 
If an official offers himself for posting at any of the category 'C' Stations, a suitable note will be 
made of the offer and, to the extent possible, such an offer would be accepted. 

In case an official posted at a category 'C' station is willing to continue at that station not with 
standing completion of his normal tenure there, he may not be transferred from that station, 
unless the conditions other than the tenure justify his transfer from that station. 

Posting/transfer orders of an employee who is serving at a category 'C' station to a category 'A' 
or 'B' station on completion of his tenure at a category 'C' Station shall be issued at least one 
month before the completion of his tenure. 

in the matter of posting, officials who have not already been posted at a particular station, shall 
have precedence over others who had already had full tenure at that station. 

ki) Member of staff, who are within three years of reaching the age of superannuation will, if posted 
at their home town, not be shifted therefrom, if it becomes necessary to post them elsewhere, 
efforts will be made to shift them to or near their home towns to the extent possible. 

The transfers of members meners of staff who have been given specialised training whether in India 
or abroad, and those who are found to have aptitude for research work, will be guided by 
consideration of full utilising their training/talents then by any other consideration herein. 

Only the Chief Executive of the Central Body of recognised Association/ Union/Federation as 
defined in the constitution of that Association/ Union/Federation, or where the Chief Executive 
has not been specifically defined in the constitution of such an Association/ Union/Federation 
the General Secretary thereof miy, if he is posted at a station/office outside Delhi/ New Delhi, be 
brought on transfer to a Station/Office at Delhi/New Delhi. In case, however, he is already 
posted at a Station/office at Delhi/New Delhi, he will not be tranferred to a station/office 
outside Delhi/New Delhi so long as he continues to hold the office by virtue of which he is 
entitled to be retained at Delhi/New Delhi. 

Efforts will be made to the extent possible to see that husband and wife serving in Al] India Radio 
and Doordarshan are posted at one place, if they so desire. 

c3sted 
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MANUAL A 

  

xxv) Transfer will, as far as possible be synchronised with the end of the academic year so that the 

education of children does not suffer. 

d
xxvi) An index card for each employees may be maintained. At Directorate or Regional Zonal Officer

as the case may be. This index card will contain the record of the employee's previous 

	

st choice Of stations of next posting and would be consulted 	fill 

postings/tranfers as also his late  
before every transfer! posting. 

2. 	
Transfer policy, as enunciated above, should be implemented as objectively as possible. If any 
exception is required to be made, it should be got approved at the highest leavel in Directorate. 

I 

V 
~ J! 

L 

4.  
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To, 
The Deputy Director General (N ER), 
All India Radio, 
Chandmari, 
Guwahati-78 1003. 

(THROUGH PROPER CHANNEL) 

Subjecet: 	Prayer for review of posting transer. 

Sir, 
With due deference and profound submission 1 beg to the following few line for your 

kind consideration and -necessary sympathetic action thereof. 

That Sir, by an order dated 3 1.07.2002 1 have been shocked to be transsfered to Ziro, All 
India Radio declaring me surplus. Taking in to consideration my seniority in UDC cadre. I am not 
a person to be declared as surplus, Apart from that my wife is a Stale Govt. employee, presently 
post as LDC in the Department of irrigation, Monitoring Cell at Chandmari,Guwahati since my 
wife is a state Govt. employee I may not be transferred out from my present post of posting move 
so in the mid academic session of my minor age children. - 

That Sir, moreover from 1984 to 87 1 had an occasion to serve outside Assam Aand 
therefore the tra'nsfer order issued dated 31 .07.2002 required to be modified. 

That Sir, -as per AIR Manual a p.erson above 45 years age are not required to be transfer 
out. But in my case the said Rule has not been made applicable. Agath my continuation regarding 
posting of husband and wife also be delegated by the 51A  C.P.C. 

In that view of the matter the order dated 31.07.2002 is required to be modified. 

However, I heard that 0/0 the E.E.©, CCW, AiR, Itanagar Head Clerk post is likely to 
be vacant after adjustment of present Head Clerk and in place of that post if consider me by 
promotion posting than I am willing to serve at CCW, AIR, Itanagar. 

Accordingly the order dated 31.07.2002 may be modified. 

I hope and trust that your honour would be kind enough to modify the order of transfer 
dated 31 .07.2002. 

Thanking you. 	Sincerely yours. 

/ 
(G.N. Talukdar) 

'4 	 UDC 

Copy to: 
.X The Superintendin.g Engineer (Civil), CCW, AIR, Guwahati kind pursue and considering 

the case thereof.  
2. The Station Director, All India Radio, Guwahati for sympathetic consideration and 

necessary action. 	 , 	, , 
J_FI rr 

(1 N '1'UUkthiI ' 
UDC 
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